Artificial recharging of ground watsr

1638, SHRI DHIRAJ PRASAD SAHU: Wil the Minister of WATER RESOURCES be pleased to

state:

(a) whether Government has asked to make projects for artificial recharging of ground

water, revival of tanks/ponds, etc.;
(b) ifso, the detalls therecf;
(c) whether Gavernment proposes to finence the implementation of these schemes;
(d) ifso, the detalls therecf along with the amount allocated/ released for this purpose;

(e} whether Central Water Commission (CWEC) and Central Ground Water Board have also
made and implemented any scheme for artificial recharging of ground water in certain areas of

Jammu and Kashmir;
(f)  ifso, the detalls thereof; and
(g) thesteps taken by Government in this regard ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALAY: (&) Yes, Sir.

(b)  Government of India has sanctioned schemes namely Demenstrative Projects on Rain
Water Harvesting and Artificial Recharge to Ground Water under Ground Water Management &
Regulation, Artificial Recharge of Ground Water through Dugwells and Repair, Renovation and
Restoration (RRR) of Water Bodies. The schemes have an outlay of Rs. 100 crore, Re. 1798.71crore
and Re. 2780 crore respectively. RAR of Water Bodies has two components (1) one with external
assistance with central outlay of Rs. 1800 crore, and (i) the other one with domestic support with
central outley of Rs. 1260 crore. States may take up the projects with Tunding under external
assistance, wherein 76%% of external loan is taken by the concerned States and is to be repaid by
them. The balance 25% lcan is taken by the Government of India and passed on to the States as

grant. Agreements with the World Bank have been signed.

By the State Governments af Tamil Madu, Andhra Pradesh, Karnataka and Orig=a for funding
under this scheme. Under the scheme with domestic budgetary support, the cost of projects
benefitting special category States and drought prone/tribal/naxal affected areas of non-special
category States is borne in the ratio of 90110 (centre: state) and in remaining areas in the ratio of
25175 (centre: state).
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() and (d) Under the Scheme far RRR of Water Bodies with domestic suppart, an amaunt of
Re.144.16 crore was released as central assistance to the States of Karnataka and Crissa during the
year 2009-10 and "Demcnstrative Projects on Rain ‘Water Harvesting and Artificial Recharge to
Ground Water”™ an amount of Rs. 25.06 crore was sancticned to the States of Kerala, Punjab,
Arurachal Pradesh, West Bengal, Tamil Nadu, Uttar Pradesh, Madhya Pradesh, Karmataka and
Anchra Pradesh.

(e) to (@) Proposal from Government of Jammu & Kashmir or from Central Organisations
under the scheme Ground Water Management and Regulation have not been received as per
approved guidelines in the Ministry of Water Besources. However, during ¥ Plan, 8 projects were
implemented in Jammu, Kathua and Udhampur districts under the central sector scheme of " Study

of Recharge to Ground Water™.
Disputed watsr projects

16539, SHRI ANIL MADHAY DAVE:
SHRI SHREEGORAL VYAS:
Wl the Minister of WATER BESOURCES be pleased to state:

(a) the names of the water prajects having dispute with Pakistan;

(b) therole of the international treaty in it;

(23 whether there is provision to review the treaty, if so, on which matters;
(d) whether there is any proposal to doso; and

(&) ifso, the detalls thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES (SHRI VINCENT
PALAY: (&) and (k) Pakistan has raised dispute under the provisions of Indus Waters Treaty 1960 on
the canstruction of Kishenganga Hydroelectric Project by India in Jammu and Kashmir and has

initiated Court of Arbitration Proceedings.

(c) The Treaty provides for its provisions to be modified/terminated by & duly ratified Treaty

concluded for that purpose between the two Governments, in either case.
() No, Sir.
(g) Does not arize.
River disputs betwesn Goa and Karnataka

540. SHRI SHANTARAM LAXMAN NAIK: Will the Minister of WATER RESOURCES be

pleased to state:
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